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NOTES OF THE REGISTRY
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ORDER NO, 3, DATED 22=52000,

Seen the petitim,Hearl M .A,K.Mchapatra-1,
leamed counsel for the applican t.ISsue notice
to the Respondents requiring them to file cointg

within four weeks from the date of receipt of the

NI
Vice- aw .

notice,Adjoarned to 14,7,2000,

. }
emoer(Judicialjt’
X _
Or No,04 7
Heard Mr.A,KMohapatra-I, learned Counsel
appearing for the Applicant and Mr.A,K,Bose,’ N

learned Sr,Standing Counsel, appearing for the
Union of Indig/Respondents,

2, Non-acceptance of joining report,
following transfer of the Applicant, is the
subject matter of consideration in this Original
Application filed under Section-19 of
Adninistrative Tribunals' Act,1985,

3, Mr.A,KMohapatra-1, learned Counsel
appearing for the Applicant, states( at;the hearing
that the Applicant's joining report has already
been accepted by the Respondents, Mr,A,K,Bose,
learned Sr.Standing Counsel appearing for the
Union of India/Respondents, has alsc stated that
the joining report of the Applicant has already
been accepted.

4, In the aforesald premises, there
remains no issues to be answered in this Original
application and, hence, this Original Application
stand disposed-of., The parties are to béa.r their
own costs,

5. Send copies of this order to the
Applicant and the Respondents,Free coples of this{
order be also handed over to Mr,A,K,Mohsgpatra-1
learned Counsel appearing for the Applicant

and Mr,2,K,Bose,learned Sr,Standing Counsel of
Union of Indis, appearing for the Respondents,
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